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. Pacts. 

ACT! NO. V OF 1888. 

PASSED BY THE GOVERNOR GENERAT, OF ~ D I A  IN COUNCIL, 

(Received lhe assent of the Goveraor General on the IGlh March, 
2888.) 

An Act to consolidate and amend the law re- 
lating to the Protection .of Inventions and 
Designs. 

W H E R E A S  i t  is expedient to consolidate and amend 
the law relating to the protection of inven- 

tions and designs ; It i~ hereby enacted as follows :- 
1. (I) This Act may be called the Inventions and 

Designs Act, 1888. 
( 2 )  I t  shall extend to the whole of British India ; 

and 
( 3 )  It shall come into force on the first day of 

July, 1888. 
2. (1) The enactments described in the first sched- 

ule are hereby repealed to the extent specified in the 
third column thereof. 

(2) But this repeal of enactments shall not affect 
any exclusive privilege acquired, or any conditiong or 
restrictions imposed with respect to any such privilege, 
or any right or liability accrued or incui.1-ed9 under 
any of those ellactmeats before the commencement of 
this Act, or any relief in  respect of any such privilege, 
right or liability. 

(3) Any enactment or documeilt referring to any 
enactment hereby repealed shall be construed to refer 
to this Act or to the corresponding portion thereof. 

3. The remainder of this Act is divided into - - 
Parts, asfollows :- ----__ 

PART I.-INVENTIONS, 
PART 11.-DESIGNS. 

PAltT I. 
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PART I. 

INVENTIONS. 
4. I n  this Part, unless there is something repug: Defi 

 ant in the subject or context,-= 
( I )  G 6  invention " includes an improvement : 

' 
(2) " inventor" does not include the importer into. ' ' 

British India of a new invention unless he is the 
actual inventor : 

(3) " applicant" means a person who has 'applied : 

under this Past for leave to  file a specification of an 
invention, whether he has Gied the specification or 
not : 

(4) assign " includes a grantee of the exclusive 
privilege of making, selling or using an invention, or 
of authorising others 'so to do, during the term for - - 
which the privilege is to continue or may be extended, 
or for any shorter term : 

(6)  " inventor, " " actual inventor" and " appli- 
cant" include the executors, administrators or assigns 
pf an inventor, actual inventor and applicant, as the 
ease may be : 

(6)  " manufacture " includes any art, process or 
manner of producing, preparing or making an article, 
and also any article prepared or produced by manu- 
facture : 

(7) " write " includes print, lithograph, photograph, 
engrave, and every other mode in which words or 
figures can be expresaed on paper or on any substance , 

(8) " Secretary " means a Secretary to the Govern- 
ment of India appointed by the Governor General iul 
Couiicil to discharge the functions of tbe Secretary 
under this Act, and includes any under-secretary, 
assistant-secretary or other officer subordinate to the 
Government of India to the extent to which such 
omcer may be authorized by general or spec571.def------ 
of the Governor General in Council to discharge any 
of those functions : 

(9) " District 
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'V .: (9) a District Conrt " has the meaning assigned to 
that expression by the Code of Civil Procedure : and XIV of 181 

(10) " High Court " has the meaning assigned to 
<.. . t., .': . that expression by the Code of Criminal Procedure, x 6f 1882. 

. . 1882, in reference to proceedings against European 
British subjects. 

ti 'Application 5. (1)  The inventor of a new manufacture, whether 
O" ledVe to he is a British subject or not, may apply to the Govern- :$ * $is s p c i ~ c a -  

or General in Council for leave to file a specification 4". 

tion. 

I @ * I  

thereof. 
. . (2) The application must be in writing signed by 

I ,. . . . the applicant and in the form or to the effect of the 
second schedule if the inventor has not obtained a 

id";. 6. patent in the United Kingdom, and in the form or to 
I the effect of the third schedule if he has obtained a 
1 patent in the United Kingdom. 
I *  . . (3) It must state the name, occupation and address 

re  I .  

r e of the applicant, and, where a patent has been obtained 
I 
1. in the United Kingdom, the date of the patent and 
I the date of the actual sealing thereof, and must 
:*.. . 
I - .  describe with reasonable precision and detail the nature 
i 

of the invention, and of tlie particular novelty whereof 
I - -,, i t  consists, and be supplemented by such further par- 
I ticulars relating to the invention, and by such draw- 

. . 
1 J, 

ings or photographs illustrative thereof, as the Gov- 
e 

I ' V  
ernor General in Council may see fit to require from 

. . 2.; the applicant. I : +  
9 3 .  

( .  
(4) If in any case it appears to the Governor 

i I: General in Council that an application ought to be 
I . . . . further supplemented by a model of anything nlleg- is. - ed to constitute an invention, he may require the 

applicant to furnish such a model neatly and substan.. 
' .":"" : . 
, !  

tially made of durable material and of dimensions not 
exceeding those, if any, specified in the requisition 

I ,  tlieref or. 
I ,. 
I , Order to file 6, (1) Upon an applicationunder the last foregoing 

- - .- -- - --.- , 'apecific&tion. -- section the Governor General in Council may, after *... 
! , : such inquiry as he thlnks fit, make an order au thm- I  - -  

'i: 
ising 

. . 
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ising the applicant 
' , &ion. 

application be referred for inquiry and report to any 
person whom he thinks fit. 

(7) If the stim deposited exceeds the fee so deter- 
mined, the excess shall be refunded to the applicant. 

_.. 

B 2 

. . 
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1 be deemed to have a preferential claim to an : * ,$ . . 
*a*?.- . ,  *,: . order authorising the filing of his specification. . . 

, Acquisition . 8, ( 1 )  If within six months from t'ue date of an 
' and contin- order under section 6, sub-section (I), or within such 

.*%- - uance of '. exsjnsive further time, not exceeding three montlls, as the 
' 4  

; % $riviege. Governor General in Couucil, in his discretion, may, on 
- 3 

cause shown to his satisfaction and on payment of the 
7 .  Je ,!. . 
, :L m .  

fee prescribed in that behalf in the fourth schedule, 
; &.+ .: . see fit to allow, the applicant causes a specification of 

I .. .. . .. 
. a e",T,' a, 

his invention to be filed in manner by this Part re- 

%; *. . quired, and the fee prescribed in the fourtli schedule 
?a. in respect of the filing of the specification to be paid, 

the applicant shall, subject to the ot,her provisions of 
,#,?p >-.;. , 

. .-* 3. . " ' this Part, be entitled to the exclusive privilege of 

' ~ 6  
making, selling aud using tlie invention in J3ritish 

*. a . .  - .  India, and of autliorising others so to do, for a term of 
2.. ' fourteen years from the date of the filing of the 

I* . . -. specification. 
iv-p;," ;. : - 
A .  . , i ... :. (2) But an exclusive privilege in respect of an 
-.. .. . . invention of a new manufacture shall, notwithstanding 

- . ?  .: 
* ,., 2 .  _ .* 

any thing in sub-section (I), cease if the inventor fails 
to gay, within the time limited in that behalf by the 

-*,*-.,.: , 'fo~vtll schednle, any fee, p~esnribed in th;lt, schedule in O .,,.' , . t 
, , . . respect of the continuance of the privilege. 
.. . . ' . * . . . . (3) I f ,  nevertheless, in any oase, by acoident, miu. 

I . . .  take or inadvertence, an inventor fails to pay any such 
9 .  . .  fee within the time so limited, he may apply to the C . * . . 
+ :. Governor General in Council for an enlargement of 

the time for making the payment. 
( 4 )  Thereupon the Governor General in Council 

may enlarge the time accordiilgly, on payment of ihe 
, . . . fee prescribed in that behalf in the fourth scliedule 

% .  . . :. +. and subject to the following conditions, namely :- 
..* -. , . . 
.dl (a) the time for making a payment shall not in 
. r ' any case be enlarged for more than three 

;,> . months ; and 
&. : , 

7,\ ;f O n T T  
. . .  . 

-- -- - - - - - -- - -- -- Eq&+&+j+$&-- 
; .- 
.' *. ;; *. .* , ). friiigement of the exclusive privilege com- 
r *  ' . <' %:. . . 

v!  , nzitted 
I! * - 

. . ,  

I 
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initted after a failure to make a 
within the time limited for 
thereof and before the enlargement of t 
tinie, the Court disposing of the suit ma 
it  thinks, fit; refuse to award or give 
damages in respect of the infringement. - 

9. (1) A specification filed under this Part 
be in writing signed by the applicant, and mu 
forth the precise invention in respect of whic 
applicant claims to become entitled to an  exclusive '. ? 
privilege. 

(2) If the specification is of an inventi 
is an improvement only, it must by explicit 
distinguish between what is old and what is cl 
to be new. 

(3)  , Every specification must explain t11 
.. ,>~. of the invention set forth therein and the 

\.$. in which tlie applicant has contemplated applying 
that principle, and must describe the manner of mak-' 
ing and using the invention in such full, clear, concise. ' 

. - and exact terms as to enable any persons killed in the 
art or science to which the invention appertains, or 
with which it is moit closely connected, to make or 
use the same. 

. . 

10. Every application for leave to file 
tion$ . and . every specification filed under 
must be left with, or .sent by post to, the Secr 
and the, date of the delivery or receipt thereof sh 
endorsed_' thereon and recorded in his office. 

11. (1) At the time of delivering or sendi 
specificat.ion for the pulipose of its being fil 
applicant shall cause to be. delivered or se 
to the Secreta,ry as many copies thereof, no 
than four, as may be required by the 
time being in force under this Part. 

(2) One of these copies shall be retained by tho . . - 
md-omsha,ii be sent ~ O o v e r n o ~ o f  

Fort St. George. i n  council, one to the 

1 
! 
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Regieter of 
' inventions. 

, . t . .  % . . .:." 
, . . .**.: ... : . . . . 
. . . . 

+ .*. , . 
. . 

I"!$ . . - 
i, . ..a$. . . 

I . .  

(Part I.-Inventions.-Sect ions 12-13.) 

Bombay in Council, one to the Chief Commissioner of 
Burma, and the others, if any, to such authorities ae 
the Governor General in Council may appoint in this 
behalf. 

(3) The copies of the specification which are sent 
under sub-section (2) to the authorities mentioned or 
referred to in that sub-section shall be open to the 
inspection of any person a t  all reasonable tilnes a t  
places to be appointed by those authorities. 

12. ( I )  A book, to be called the register of in- 
ventions, shall be kept in the office of the Secretary 
wherein shall be entered and recorded every applica- 
tion for Ieave to file a specification, every order made 
on any such application, every specification filed in 
pursuance thereof, and every subsequent proceeding 
relating to the invention described therein. 

(2) AppIications for leave to file a specification 
shall be numbered consecutively in the order in which 
they are delivered or received, and be dated as of the 
day cf their delivery or receipt, and shall be entered 
in the register of inventions in the order of their re- 
spective numbers. 

(3) A reference shall be made in that register, in 
the ma~gin  of the entry of each application, to every 
order on or in respect of the application, to the speci- 
fication, if any, a e d  in pursuance thereof, and" to  
every subsequent proceeding to the invention 
which forms the subject of the application. 

13. ( J )  Another book, to be called the address- 
%oak, ahall be kept i n  the oEce of th9 Secretary Gherein, 
any person filing a specification under this Part, or any 
person in whom an exclusive privilege acquired under 
this Part, or any share or interest therein, may become 
vested, may from time to time cause to be stated some 
place in British India where notice of any rule or pro- 
ceeding relating to the exclusive privilege may ba 

---sa- -- 

(2) A reference t3 each entry in the address-book 
shall be made in the register of inventions in the 

margin 
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margin of the entry in tha t  register of the application 
for leave to file the apecificati.on. 

14. ( I )  Every entry in the register of inventions Provisiois 
or address-book, and every document entered and re- ~ ~ ~ ; $ ; ~  
corded in the register, shall, for the purposes of the ter'and book. * 
law of e~idence for the time being in force, be 
deemed to be a public document and shall be open to 
the inspection of any person a t  all reasonable times af 
the office of the Secretary. 

(2) The books kept under section 11 and section . . 

55 of Act No. XV of 1859 (an'  Act fop- gl-amting ex- . . 

clwsive Privileges to Invemtors) 'shall be deemed to be ' .. 
parts of the register of inventions and address-book 
&respective1 y. 
. 15. (1) The inventor of a new manufacture may, xit, 
a t  any time not more than one year and not less than excl 
six. months before the time limited foi the expiration pri 
.,of- an exclusive privilege acquired under ,section 8, 
apply to the Governor General in Council for an 
extension of the privilege for a further term. 

(2) When an application is made under sub-sec- 
tion ( I ) ,  the Governor General in Council may, . i f  he 
'thinks fit, refer it to a High Court .foi report. 

(3) The Court to which the application is referred 
shall, in making its report, have regard to  the nature 
and merits of the invention in relation to the public, 
to tbc profits made by the inventor as auch, and to all 
$he* circumstances of the. case. 

(4 ) .  Tlie pro.cedure on the.reference shall be such . . ./ 

as the Court thinks fit, and may include the issue- of 
citations calling upon persons claiming to have any 
interest in thc refercnco to appear before tJie Courk 
on the day' on which the reference is to be considered, 
b'ni. on any day to which the consideration thereof may 
be ad j ou~ned, and T Z i l G e x  ~~f;hert : i~--miy----  
represcntstioll' which they ma,y see fit in relation to 
any of the matt;ers to which tho Court is. required by 
the last foregoing sub-section to have regard in mak- 
ing its rep0i.t. 

(5 )  If 
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(5) If the Governor General in Council 'is of 
. -4 .' 

1 .; 
opinion, or, where a reference has been made under 

* .  
eqP - . .  sub-section (a), if the Court reports, that the inventor 

has been inadequately remunerated by his exclusive 
privilege, the Governor General in Council may, on 

' payment of the fee prescribed in that behalf in the ' fourth schedule, make an order extending the term of 
the privilege +for a further term not exceeding seven 

. . or, in exceptional cases, fourteen years from the ex- 
\ . * ' .  - 

f 

piration of the first term of 'fourteen years. 
I " 

1 _ .*3_ .* . . . ,  . (6) But an exclusive privilege of which the term 
. . i d  ..-. has been extended under the last foregoing sub-section 

. . ., .. ,. shall, notwithstanding anything in that sub-sectioa, . . : $.&, -- cease if the inventor fails to pay before the expiration 
<. . i .  . .. 

, .,, . .L. of each year of such extended term the fee prescribed 
12:. ... . in the schedulc aforesaid in respect of the continuance 
: * , . , a: of the privilege. . . 
1 -.?.".: Imposition of $6. An order under section 6, sub-section ( I ) ,  
: - , x i u  collditlolls authorizing the filing of a specification, or under sec- 

%itb respect 
:53 ~Pto.kxal;sive tion 16, sub-section (5) ,  extending the term of an exclu: 
I . " dri+il&e. sive privi'lege, may be made subject to such condition6 
I . i .  , . as the Governor General in Council thinks expedient. 
1 '. .- Exclusive 17. (1) Subject to any conditions imposed under the 
; ' * . l ~ r i v i l e ~ e  to ]last foregoing section- 
i . b i ~ ~ d  the 
: %. . 'Govenlment. . (a)  with respect to the filing, by a person em- 

ployed in the service of Her Majesty id 
1 .  - - .  - . -  . India, of the specification of a manufactllre 
'.&---;'s,l - 

* 
invented by him in the course of his em- 

> "  
1 . ' I -  pioyment, or ,. , .  I 

*. , 
i$**&: - . (6) with respect to the extension, in favour of any 

. . :.: ? . . person, of the term of an exclusive pri- 
: .. vilege, 

- ... an exclusive privilege acquired under this Part  
, .$&% 
-; : -*- i,*+ .. ; shall haye to a l l  intents the like effect as against Her 

_h-.n3t 8 rSB  -- - -- .: - +yj.&+- -- - - - - -- - - - - -. 
" I& *'.=-## 

r .. . 
* . - a  .'d. 

; E  
( 2 )  But the officers or authorities administering 

. a any department of the service of I-Ier Majesty may, by 

.+$id1 themselves, their agents, colltractors or others, at  any 
p.9 . * .- '*** :.. *'< '* . . time 
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time after the delivery or receipt of the application for 
leave to file the specification of an invention, use the 
invention for the services of the Government on ter 
to b e  before or after the use thereof agreed on, w 
lhe approval of the Governor General in Council, .: 

between those officers or authorities and the inventor, . . , - -  . 
or, in default of sucli agreement, on such terms as . . . 

may be settled by the Governor General i 
18. (1) If, after the filing of the specificati 

the applicant has reason to believe that through mist 
or inadvertencc~: he has erroneously made any 
~tztternent in his application oT specification or in 
ed therein something which a t  the da 
or receipt of his application was not new o 
was not the inventor, or that the s . ,L1.. 

.... nny psl.tdicular defective or i~lsuflicient, 
to the Governor General in Council for 
memorandum pointing'out the inis-statement or 'dis- 
c:laiming aily part of tlie alleged invention, or for leave 
to file a11 amended specification, as the case may be. 

(2) The application must be in writing signed by 
the applicant, and must state how the eryor, defeht or 
insufficiency occurred and that i t  was not fraudu 
intended. 
. 

(3) Upon the application the Governor General 
in Council may make an order allowing the memoran- 
dam or amended.specification to be filed. 

(4) The provisions of section 6 
piications, and of sections 8 and 11 w 
specificatiolis and copies thereof, shall 
they cari be made applicable, to a 
amended specifications, respectiv 
ullder this section. 

19. An amended specification filed under the last, 
. . . ... ._ ection shall, except as to 

-%ting to the exclusive priv 
be pending a t  tlie time of the filing: 
specificstion, have the same effect as if it 
specification first filed :. 
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Provided that nothing in an amended specification 

8. 
shall be construed to extend or enlarge an exclusive 
privilege before acquired. 

- "ar to exclu- 20, A person shall not be entitled to an exclusive 
. sive p p i -  

bge  iu cer- privilege under this Part- 
taip cases. (a )  if the invention is of no utility, or 

( b )  if the invention, at  the date of the delivery or 
i .< % 

receipt of the application for leave to file the 
specification thereof, mas not a new inven- 

,# .. tion within the meaning of this Part, or 
. & .  

r e  ' (c )  if the applicant is not the inventor thereof, 
. . . or I....? ' +  (d) if the original or any amended specification 

I 

does not fulfil the requirements of this Part, 
r* l 

c 6 or 
I .. 
I .  . .  . (e)  if the original or any subsequent application 
I 1 ,. . relating to the invention or the original or 
p h u  . any amended specification contains a wilful 

a t  or fraudulent misstatement, or 
1 .  
I <  (f) if the application for leave to file the specit 
1 -  ficatioa of the invention was made under 
I . *  this Part after the expiration of one year 
, . 5s from the date of the acquisition of an ex- 
, .  clusive privilege in respect of the invention 

in any place beyond the limits of British U 

> .  India and the United Kingdom. 
I 
I . Novelty of - 21. Aa invention shall be deemed a new invention 
' invention dependeofon within t he  meaning of this Part if it has not before 
: . publicuse or the date of the delivery or receipt of the applicatioa 

kn0"led~e for leave to file the specification thereof been publicly , thereof before 
used in any part of British India or of the United 
Kingdom, or been made publicly known in any par6 
of British India or of the United Kingdom by means 
of a written publication. 

-- . . --- -- - . . - 
of - - - - m e  pubiic use ol-ka*of-a&vea---- 

ubl~c use or 
of before the date of the. delivery or receipt of the apd 

- . .. invention in plisation for leave to file a specification thereof shall 
.' fiaua not be deemed a public use or knowledge within the 
' 'wentor. - , .  

meaning 
U 
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meaning of this Part if the knowledge has been ob- 
tained surreptitiously or in fraud of the inventor or 
has been communicated to the public in fraud of the 
illventor or in breach of confidence : 

Provided that the inventor has not acquiesced in : 
the public use of his invention, and that, within six ' 

months after the commencement of that use, he 
applies for leave to file a specification. 

23, Use of an invention in public by the inventor E h C t  ,* ' ; 

thereof, or by his servant or agent, or by any other 
persoa by his license in writing, for a period not ex- 
ceeding one year immediately preceding the date of 
the delivery or receipt of his application for leave to 
file a specification thereof, or knowledge of the inven- 
tion resulting from such use thereof in public, shall . 
not be deemed a public use or knowledge within the 
meaning of this Part. 

24. If an inventor who has obtained a patent for ~ f f ~ t  ,p - . 
his invention in the United Kingdom causes an ap- 
plication for leave to file a specification of the inven. patellted in. 
tion under this Part to be delivered or received by vention be- . ., 
the Secretary within twelve months from the date $t.i?:>oF a 

of the actual sealing of the patent, the invention 
shall be deemed a new invention within the mean- 
ing of this Part if i t  was not publicly used or 
known in any part of British India at  or before the 
dBte of the application for the patent, notwithstanding 
that i t  may have been publicly used or known in some 
part of British India or of the United Kingdom before 

' 

the date of the delivery or receipt of the application 
under this Part for leave to file the specification. 

25. I f  an inventor applies for leave to file a speci- 
fication under this Part while his application for a 
patent is pending in the United Kingdom, and the unpsten 
interval between the date 01 his application for the invedio 
patent and the date of the delivery or receipt of his 

~ c X 1 0 n  -under this ~ n o t - - X x =  f W ~ T E -  -- 

months, tho invention shdl  not be deemed to have 
been publicly used, or made publicly known, within" 

the 



.':."' - .. . . , 
' . ~ , ?  7. . . , ,.:. I .  . . . 

&:':.'. * ' , &>< 
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; :,,&'.% 
**.% .: ' 1 h:;. . .,- ., . . . :. . the meaning -of illis Part, by reason only of tlle invend i4:*.:, . .  - . ' .  ,;qG .::, 

tion having been usecl, or adescription thereof ]laving '. *..' . .. . . been published, in anySpart of British India or of the 
. . United Kingdom during the interval. 

< :  . .: 
,4lg.3ffrst ". 

! :..-. pnbl~c use or 
26. I f  an inventor, being the exhibitor of his in- 

;  now^,^,, "f vcntion at  an industrial or international exhibition, 
i: - illvention certified as such by the Governor General in Council, 
! .. .?gft;ei..admis- 
: . , 'i-ion to ah' .. causes an application for leave to file a specification of 
i' I .  - :exhib.ifis?:':. the invention to  be delivcred to or received by the 

. ' . . ": .., .:' Secretary within six months from the date of tlio ad- i . . .  /'. ..  . ... . , Y  . / 1;. . . . . : .  
, . 5 .  .:." 

mission of the invention. into that exhibition, tho in- 
: vention sl~all not be deemed to have been publicly 1. .. I . ' ,  . . : . . .  

. +.: . ; ,... . used, or made publicly known, witbin the meaning of 
this Part, by reason only of the invention having at 
any time after admission into the exhibition been 
publicly  used or made publicly known. . . 

27. (1) An exclusive privilege acquired under this 
Part sliall cease if the Governor General in Council 
dcc1al.e~ the privilege, - or the mode in which it is exer- 
cised, to be mischievous to the State, or generally, . .. 

. : prejudicial to the public. 

. . . .  .. . . (2) It shall also cease if a breach of any condition. 
. , on which t h e  applicant was nutiorised to file a apeai-. 

2:qj . .. . . fication, or on which the term of the exclusive.privi-* 
. .  . lege mas extended, is on an application under this 

Part to a High Court proved to the satisfaction of that 
Court, and if the Governor General in Oouneil therb-: 

declares the privi-lege to. have ceased. 
28. (1) An exclusive privilege acquired under this 

.~rii:-- Part in respect of an invcntion for which a patent has 
obtained in the U.nited Kingdom shall cease oii 
vocation or expiration of the patent. 

(2) Such a privilege-in respect of an invention for 
which a patent has not been obtained in the United 
Kingdom shall cease on the revocation or exljiration of 
any patent or exclusive ~rivilege which has been ob- 
tained or acquired for or in respct_of_the inven&m..h-_ *m*y-.----- 

_.. -_ ~ .... ---- 

29.. ( I )  An 



(Part I.-Ifi,ne~tio.ns.-Sections 29-30.) 

29. ( I )  An inventor may institute a suit in t11e Suit? f r i . n . ~ ~ ~ ~ c l i t '  . .: 
District Court against any person who, during t.he con- of ;c,;$i.ve- 
tinuance of an exclusive privilege acquired by h i m  privil  
under this Part in respect of an invention, ma.kes, sells 
or uses the invention *without his license, o r  couizter- 
feits or imitates it. 

( 2 )  The suit shall not be defended upon tlie ground 
of any defect or illsufficiency of the specification of t h e .  . r : . . 

invention, or upon the ground that the original o i  any 
subsequent application relating to the inveiit.ion, or 
the original or any amended specificat,ion, contailis a 
wilful or fraudulent mis-statement, or upon the 
ground that the invention is-'of no utility : 

(3) Nor shall it be defended upou tho ground that 
.the plzintiff was not t h e  inventor, unless the defend- 
.ant  shows that he himself is the actual inventor or 
has obtained from the actual inventor a right to make, 
sell or use the invention, or to counterfeit or imitate 

. . 
-it, as the case may be: 

. , L  

- (4) Nor sliall it be defended upon the ground that .:.. . 

the invention was not new, uizless the' defendant, or . : '.. . . . 
.some person through whom he claims, I~as, before the 
date of the delive~y or receipt of the application for 
-leave to file the specification, publicly or ac 
.used in some parts of British India or of the U 
Kingdom the invention or that part of it with r 
;tb which the exclusive privilege is alleged to have 
been infringed. 

30. Any person may apply to a High Cour 
.ruie to show cause why the Court shauld cot, 
that at1 exclusire privilege in respect of an invention px 
to be specified in the rule has not been acquired under ;i 
this Part  by .reason of all or any of the objections t d  
following (to be specified in the rule), that is to nc 

say :- 

~-Ll~&--~h-ia-vea~ .Qlljsof-n~...utility*-or _ .-. - -. -. - , 

( b )  that the invention was not, at  the date of the . .~ .  

delivery or receipt of the application for 

<' . . . 
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f " I:..: . , . i'.,.' - ., . 
! @ : - . . :  . . leave to file the specification, n, new invcn- 
i- . .... : , .  . ' .  , ., . .I i .:. .: tiori within the meaning of this Part, or 

., . .. . i . . 
, ,. 

i ' :. .. . . (c) that the applicant wasnot the inventor there- 
. . 

. . ' " of, or 1. ' . ... 
1. a ..::. . . 

(d) that the original or any amended specification 
. . does not fulfil the requirements of this Part, I:>., or 

''.?$, . . .  F:.. . ., : 
, . ., :,'. 
i' . . .  . . (e) that  the applicant has knowingly or fraudu-. 

! -. . lently included in the application for leave 
. . to file the specification or in the original or 

. . .  . 
i ' ."i+'. ' . .. . . any amended specification, as part of his in- 
i . . . . 1 . *f<:. . . . $ : F  . . - .  ': -. : vention, something which was not new or 

. . r, . * . . . . '  . . ... . i . . , 
whereof he mas not the inventor, or 

g;.: . , :',.... .; 
' 

. " .  (f) that the original or any subsequent applica- 
1 . . : - :.:* 
I 1 : .: ,, .. tion relating to the invention, or the original 
1 . .  : . . :  
r:tf. . . or any amended specification, contains a wil- 
yk @ 

ful or fraudulent mis-statement, or 
1 $< : ,:<:, 
,.- , (g) that some part of the invention, or the man- 

/ : ?  ..:, ner in which that part is to be made and 
used, us described in the original or any 
amended specification, is not .thereby suffi- 
oiently described, and that this insufficiency 
was fraudulent and is injurious to the public. 

Any person ma,y apply to a High court for a 
show cause why the Court sllould not declare 

that an exclusive privilege in respect of any part of An 
invention to be specified in the rule has not been 

. - acquired under this Pait, by reason of all or any of 
the objections following (to be specified in the rule), 
that is to say :- 

(a)  that that part of the invention is wholly dis- 
tinct from the other parts thereof and is of 
no utility, or 

(5) that that part of the invention was not, a t  the 
date of the delivery of receipt of the applica- 
tion for leave to file the specification, a new 
'invention within the meanillgfth.31&.--- 

-.  - - 

(c) that 



. . ,. 
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(c) that the applicant was not the inventor of .. ' -  

that past of the invention,. or 
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, ?. .', . . a+: . ' (Part  L.-111uevztiovas.-Xections 35-36'.) 
i ; t ,  - . , .. ' 

>*. -.$.: ;.,;:... limits of the jurisdiction ofthe Couit, by causing; the 
k: . .::. .-  .. . . . .  notice to be sent to the place by post by a registered 
! ..% $. ,... ;- ...... - " . . .  
1 : '  . . .  . . 

.letter directed to the: person to whom thc ,notice is 
I . . 1. -) . . .. ,.. . .. adclressed. 
1 .. ; ..Fri-&;,,k 
j '  ' +. is$uk.'for tribk 

35. (1) The Rig11 Court may; if it thinks fit, 
i . . - bifire.othe~. direct an issue for the trial, before itself or $ny other 
; .  Court. Dig11 Court, or any District Court, of any question of 
I : , fact arising upon an application under section 30,'see- 

- - . ;<, 
.p .., 

, .. ., : . / .  . .  . - .  . . tion 31 or sectiou 33, and the issue shall be tried accord- 
i 
i i .  . . . . .  . . . ingly. 

. , . . .  
I ., - . . 
I (2) If the issue is directed to aliother Court, the 
1 . . . . 
. . , : ;, finding shall be certified by that Court, tn, t,he Court 

. . 
, - I _ . . .  ' . directing the issue. 

. . ' .  I . ' ,  ' . . j : .  ::- : . .  . (3)  If the issue is directed to a District Court, the 
. . finding of that Court shill not be subject t o  appeal, 

, . . . but tlie evidence taken upon the trial shall be record- 
. . 

$:, . . - . .  2 . ed, and a copy thereof, certified by the Judge of the 
I 

.. , ; .' '." Court, shall be transmitted, together with any reme.rlci 
1 111 

.,* I., ' . which he may think fit to make thereon, to the Hihg . \ 

1':; :,:.. .: , .. , Court, and the High Court may thereupon act upon 

i .. :; : ...,;. . t h e  finding of the District Court, or dispose of the ap- 
. .. . _ .  ,. I 'plication upon the evidence recorded, or direct a new 

. .# . : ., trial, ~ L S  the justice of the case may require. . 

1 '  : o r d e r o n  38.  ( 1 )  If i t  appeam to the Qigh Court a t  the 
t . .  . . .a@1ication* . ... hewing of an application under section 30 or section . . 

. . -  , , . . . .  _ , ' 31 that, by reason of any of the objections spoci- . . - .: *.. 
<;_ ' . ' ,: fied in the -rule, the exclusive privilege in the in- (. 

. . % ' . . . .  .. , . , 
:'. .:. . . , . . . , . - vention or in any part thereof has not been acquired, 
, . <  t ,,.' .- 

' . , the Court shall make an order accordingly, and there- '" . -. .. .. 
, .  . - ., . .  . . . . . .upon the applicant shall, so long as the order conti* 
.. . . nes in force, cease to be entitled to the exclusi.v.e . ,.:.;., ::. ' * . .  ,. 

. . . .privilege. 

(2) I f  i t  appears to the n igh  Court, at  the hearing 
of any such application as last aforesaid, that the ap- . . *  
plicant has, in thc description of his inve~~tion id the 
application for leave to file a specificatio~i thereof or ip , 
tho original oY any amundcd specification, el*roneously 

& .~-d*-. of - the +e*y . . 

. . 

- . - h b ~ ; d d - -  . ' . .,. - ' 

or 
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or receipt of the application for leave to file the s 
fication was. not new or 'whereof he was not the i 
or, or that the specification ii in any particular defect-, 
ive or insufficient, but that the error, de£ect or in- 
sufficiency was not fraudulently intended, the Court 
may adjudge the exclusive privilege to have been ac-  . . 

quired and to be valid, save as to the part tliereof : 
affected by the error, defect or insufficiency : or 

(9)  If it appears to the High Court that th 
defect or insufficiency can. be amended witho 

1 

to the public, the Court may adjudge the 
privilege in respect of the wbole of the invention to . 

' 

be valid, and may, upon such terms as it tliinks .:.. .: 
reasonable, order tbe specification to be amended in . 

any particular in which. it is erroneous, defective or 
insufficient ; and thereupon the applicant 
a time to be limited by the Court for the pu 
in the office of the Secretary a specification amended . . 

according to the order. 
(4) The provisions of section 18 with res 

distribution and disposal of copies of ame 
fications, and of section 19 with respect 
of such specifications, shall apply, so .far as they can 
be made applicable, to an amended specification filed 
under this section. 

(6) An exslusive privilege in respect. of an in 
tion, shall not be defeated upon the ground that the 
application for leave to file the specification of the ia- 
vention contains a mis-statement, -unless the mis- 
statement was wilful or fraudulent. 

37. (1)  I n  a suit for the infringem 
clusive privilege wquired under this Part 
shall deliver with his plaint particulars of 

. complained of in the suit, and the defendant shall . " 

deliver a written statement of the particulars of .the 
grounds, if any, upon which he means to contend that 

.. .. -0-he-pl*--k-&&itled. ta:au..exclusive_~rivilege. in 
. .. . ~.. 

respect of the invention. - .. . 

(2) I n  like manner, upon an application to p High 
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Court under section 30, section 31, or section 33, the  
person making the application shall deliver particulars 
sf the objections or grounds on which he means to 
rely. 

(3)  At the hearing of any such suit OT application, 
or at the trial of any issue arising out of any such ap- 
plication, evidence shall not be allowed to be given in 
proof of any breach of the exclusive privilege, or of 
any ground impeaching the validity of that privilege, 
or of any objection or ground affecting such a privi- 
lege, unless such breach or other matter as aforesaid 
bas been stated in the particulars delivered under this 
section. 

(4) If it is alleged that the invention was publicly 
used or known before the date of the delivery or 
receipt of the application for leave to file the specifi- 
cation thereof, the places where and the manner 
in which the invention waa so publicly used or khomrn 
shall be stated in the particulars. 

(5) Notwithstanding anything in the foregoing 
portion of this section, the Court in which the suit or 
application is pending, or an issue arising out of t h e  
application is being t.ried, may allow the plaintiff or 
defendant respectively to amend the particulars deli- 
vered under this section upon such terms as it thinks 
fit. 

38. If,  in a suit instituted in the District Cburt 
at  any time within fourteen years from the date of the  
filing of a specification of an invention under this 
Part, the actual inventor proves to the satisfaction -0% 

the Court that the applioadt was not the actual in- 
ventor, and that a t  the time of the applicstion for 
leave to file the specification the applicant knew or 
had reason to believe that the knom7ledge of the in- 
vention was obtained by himself or by some other 
person surreptitiously or in %raud of the actual invent- 
irr, or-* -m-ms of-a--ioakio~ma&-i~m% 
dence by the actual inventor to him or to any person 
througll whom he derived the knowledge, the Court 

may 
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may make a decree declaring gn exclusive p~ivilege in 
respect of the invention to be vested, subject to the 
other provisions of this Part, in the actual inventor 
for a term of fourteen years from the date on which. 
the speoification was filed, and xequiring the appli- 
cant to account for alzd pay over to the actual invent- 
or the profits derived by him from the inqention or 
so much of those prdfits as the Court, having regard 
to the degree 'of diligence exerted by the actual in- 
ventor in proceeding under this section and to a11 the 
other cir~umstances of the case, mag see fit to require 
t41e applicant to pay. 

39. A Court 'making a decree in a suit under see- Transmission 
tion 29 or section 38, or an order on an application jize:,o,f 
under section 30, section 31 or section 33, shall send orders to 
a>copy of the decree or order, as the case may be, to Secretary. 
the Secretary, who shall cause an entry thereof and 
reference thereto to be made in the register <o,f ipven- 
tions and against any entry in t4e address-book 
affected .thereby. 

40. I n  the following cases, namely :- Registration 
of cessatiou 

(a)  ahen an exclusive privilege acquired under of 
this Part has ceased under section 8 ot plivilege. 
section 15 by reason of a fee in respect of 
the continuance of the privilege not having 
been paid within the time limited by the 

" fourth .schedule for the payment thereof, 
and the period, if any, within whiclr ap . . 
order might have been made for aplarging 
the time for the making of the payment has 
expired ; 

( b )  w h e ~  an exclusive privilege acquired under 
this Part ,has been declared bg the Governor 
General in Council under section 27 to have 
ceased ; 

(4 when qn excluske privibge equired under 
tbis Part has ceased under section 28 by 
reason o,f the revocation or expiration of a 
patent or exclusive privilege ; 

( d )  when 
c 2 
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1 .* . , 
: .  . .  . .-,. . ..,. . .  

f '  .. . . , . ;  . 
.% . 

~. . .  . . .., .: 
(d) ivhen the whole o r  any part of an exclusive 

! '*' - .  . .  
I I,.' :- .. _ .. privilege acquired under this Part has ceased 
. . under section 36 in consequence of an order. 
i :re. .. . - 
, - , .. under that section ; 

i '  

. . . . -  (e) when an exclusive privilege has been declared 
by a decree to have vested in an actual in- 

. . , .. - ventor under section 38 ; 
,.. (f) when an exclusive privilege acquired under 

t', 
this Part has ceased by reason of the expira- 

@ ,- , . tion of the term for which i t  was acquired ; 
. . 

. . *. . . the Secretary shall cause an entry with respect to 
. . .. . . .  . . the cessation or vesting of the exclusive privilege to 

. . 4  
. - be made in the register of inventions, and a reference 

i ...;. . 

. - 
! , .  

to that entry to be made in the margin of the entry 

. . 
in that register of the application for leave to file the 

i- r' I . *.. 
I.> . . , - specification of the invention. 

I .;, ~ectification . 41, (I) If any person is aggrieved by an entry id 
1 .. af  register of 
I . * . .  
i . ..... . ,i nvell tions the register of inventions or address-book, or by the i 
. address-book. omission of an entry therefrom, and a proceeding is 

not provided i n  the foregoing portion of this Part .. . 
I .. . 
! . .  - whereby the register or book may be rectified, he may 
. . . .  
, I .. . . 

apply to a High Court for an order for the rectifica- 
tion of the register or book, and the Court may make 

. . such order on the application as it thinks fit. 
j 
I .  (2) A &opy of the order shall be forwarded bq the 
I :. {court -to the Secretary, who shall cause an entry I . -. .. 
i. . .. - .  .. 

. . >. thereof and reference thereto to be made in the register 
* A '  . . 

. . . .. of'inventions and against any entry in the address- 
, . .  . book affected thereby. 
. . 

. (3). VVT'hen the Secretary ,is a party to an applica- 
tion under this section, the costs of another party 
-thereto shall not be adjudged to be payable by the 
Secretary. 

42, A nigh  Court to which an application has 
. . '~-*.dQ . . . a a & I " I " . s e & i o n . . ~  3 .  --. ~ . .  

section 41 may stay procaddings on, or dismiss, tho 
application if in its opinion the application would be 

-.;,certain appll- 
. . . . qations, disposed 
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disposed of more justly or conveniently by another 
Bigh Court. 

48, If on the petition of any person interested it Power for . ' . 
is proved to the Governor General in Council that, by ~ ~ ~ ~ ~ ~ P ; ,  " *  5 
reason of an inventor who has acquired an exclusive Council to .. ... 
privilege under this Part failing io grant lkenses on ~ ~ ~ ~ ~ ~ ~ Q f P t  , 
reasonable terms,- . . , . .  

(a)  the exclusive privilege is not being worked in . ; 
British India, or . .  , 

( b )  the reasonable requirements of the public wit11 - - .. ' . 

respect to the invention cannot be supplied, 
or 

(c)  any person is prevented from working or using 
to the best advantage an invention of which 
he is possessed, 

the Governor General in Council may order the 
inventor to grant, or may himself on behalf of the 
inventor grant, licenses on such terms as to the 
amount of royalties, security for payment, or other- 
wise, as the Governor General in Council, having re- 
gard to the nature of the invention and the circum- 
stances of the case, may deem just. 

44, Any person for the time being entitled to an 
exclusive privilege under this Payt, or to any share or 
interest -in such a privilege, in any local area may, 
subj6ct to the conditions of his .t;itle thereto, assign 
the privilege or such share or interest, as the case 
may be, for any place in or part of that local area. 

45, I f  an applicant is absent f~:om British India, 
an  application for leave to file a specification, or a 
specification, or an. application for leave to file a me- 
morandum or amended specification, may, instead of 
Being signed by the applicant under section 5, section. 
9 or section i8, as the case may be, be signed on be- 

-- --hd-f- -of--- the a p p i c z ~ ~ t ~ . h ~  .a,n ..a@.. in. . i t ish Igdia~ , ,. . ... 

authorized by him in writing in that behalf. 
46. (1) An application under this Part for leave 

to file a specification, memorandum or amended speci- 
fication 
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fication must be verified by the person making the 
application. 

(2) I f  that person is absent from British India, 
the application may be verified by the agent who 
signs the application on his behalf. 

( 3 )  The verification must he signed by the person 
making it, aud must be to the effect that the facts 
stated in the application are true to his knowledge, 
except as to matters stated on information and belief, 
and that as to those matters he believes them to be true. 

47. Subject to the provisions of the two last fore- 
going sections and of any other enactment for the 
time being in force, any act which is required or 
authorized by this Part to be done by any person may 
be done on his behalf by an agent in British India 
having authority in writing from that person so to do 
the act. 

48. (1) There shall, be paid in'respect of the seve- 
ral proceedings specified in the fourth schedule the 
fees in that schedule prescribed. 

(2) The Goveimor General in Council may, if he 
thinks fit, reduce any of those fees and revoke or 
vary the reduction. 

(3 )  The fees payable under this section shall be 
collected by means of stamps or otherwise as the 
Governor General in Council directs. * 

(4)  A proceeding in respect of which a fee is pay- 
able under the fourth schedule shall be of no effect 
unless the fee has been paid. 

49. ( I )  The Governor General in Council may 
make such rules and prescribe such forms as he thinks 
necessary for carrying out the purposes of this Part, 
and may alter or amend either of the forms in the 
second and third schedules. 

(2) Rules under this section may provide, among 
other matters, for the printing of specifications, me- 
moranda and amended specifications, and for the dis- 
tribution or sde of printed copies thereof. 



Ir~uewCiot~s ut~d  Designs. 

11.-Designs.-Sections 50-51 .) 

PART 11. 

50. I[n this Part, unless there is something repug- Definitions. . 
aant  in the subject or context,- - Y  

(1) " design " means some peculiar shape, oonfi- .'. 
guration or form given to an article, or arrangement 
of lines or the like used on or with an article, but not 
the article itself : 

% (2) " copyright " means the exclusive right to 
apply a design to  an article : 

(3) the author of any new and original design 
shall be considered the " proprietor " Ulel~eol, unless 
he executed the work on behalf of another person fop 
a good or valuable consideration, in which case that 
person shall be considered the "proprietor", and 
every person acquiring for a good or valuable consi- 
deration a new and original design, or the right to 
apply the san?e to an article, either exclusively of any 
other person or otherwise, and also every person on 
mrllom the property in the design or the right to the 
application thereof shall devolve, shall be considered 
the c'proprietor" of the design in the respect in 
which tlie same may have been so acquired, and to 
that extent, but not otherwise: and 

,(4) " Secretary ", " District Court " and " High 
Court " have the same meanings as in Part I, 

51. (1) Any person, whether a British subject or Application 
not, claiming to be the proprietor of any new and ~~$~~~~ 
original design not previously published in British 01 design. 
India may apply to the Governor General in Council 
for an order for the registration of the design. a 

(2) The application must be in writing in the 
form or to the effect of the fifth schedule, and must 
contain st statement of the nature of the design and 

_ be ac~ompanied by_ as many _ c W  of drawings, photo- 
graphs or tracings thereof, not being fewer than four, 
as may be required by the rules for the time being in 
force under this Pari. 

(3) It 
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(3) I t  must be left with, or sent by post to, the 
. . Secretary, and the date of the delivery or receipt 

. . 
: . . . . thereof in the office of the Secretary shall be endorsed 
, I .  

..;: ' * 
? ..,. . thereon and recorded in that office. 
i . - .*.?e5istratioll 52, (1) Upon the application the Governor Gene- 

..jn-.register of ral in Council may, afteiLsuch inquiry as he thinks fit, 
1 . . make a,n order authorizing the registration of the ) .  . .  '., 1, 

. . 
.. . . .  design. 

(2) When an order has been made under sub-sec- 
. . .  

. . tion (I), the Secretary shall cause the design to be 
k ... ; . . registcrcd in a book to be kept by him for the purpose 

i - '  
. .  . and to be called the register of designs. 

I .  . . . .  . 
. . . (  I 

(3)  The date of registration shall be recorded in 
, .... I 

3 .' 
1 . .  . the register. 
I - ;- ~ i ~ a i s i t i o n  53. When a design is registered, the proprietor 
i. - ' 'of copyright. 
! ,: . . thereof shall, subject to the other provisions of this 

.1. rr" 

. * 1 .  , . 
Part, have copyrigl~t, in the design during fivc ycars 

! :. 
1 . ' ;  ' . . . from the date of registration. 
I Marking 54. ( I )  Before delivery on sale of any article to I ' . registered I . dea.gns+ which a registered design has been applied, the pm-. 

- .. , . -  I -  . ) . - I  . . prietor of the design shall cause the article to be .., : 
- .  

marked with the word " registered " either in full or 1 '  . ; .  . in an abbreviated form. 
! .  
! 

.. 
1. ::.', . (2) If he fails to cause the article to be so mark- 
1 . .  : , . ' . . :  ed, the copyi.ight iu Ille design shall cease unlcss, the 

.. . .  
. . .  . 

proprietor shows that he took all proper steps to en- 
. . . . .  sure the marking of the article. 

. .. . .  . .  . 

':." . Effect.'of ex- 55. If the proprietor of a design exhibited a t  a 2  
. . , hibiting industrial or international exhibition, certified as such 

- regifitered 
designs at by the Governor General in Council, causes an appli- 

- - ,  '.- .exhibitions* cation for an order for the registration of the design 
. . .  .., . ., , 

. . 
. , -  .. . . . , 

to be delivered to or reccived~by the Sec.ret,ary within 
. . . . 

' . .  six months from the date of the admission o f  the 
.. . . . 

SY . . 

. . design into'thst exhibition, the design shall not be . - * - .  deemea not to be n ncur and original clesiglz ,nut pre- 
. . .  vionsly . published inB1.itisll..India4~ihhin .tihe .meaui.n++ 

.-- . 

. . of- sect1011 6 1  by reason only of the design having 
'been exhibited at  the exhibition. 

56. Any 
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(par t  1I.-Desi9~s.s.-Seclio456-69.) , .' I . . 

56. Any porson in whom the copyright in a design Mutation is 
has become vested may apply to the Secretary for the names in 

I 

register of ' entry of his name in the register of designs as pro- designs: 
prietor of the copyright, and the Secretary may, if he . ., - - ?  

sees fit, cause the entry to be made. I 

. , 

57. (1) The registered proprietor of a design may suit foiin- 
institute a suit in the District Court for the recovery Ef;~z~~~ 
of any damages arising from the application by any 
person to any article of the design or of any fraudu- . . 

lent or obvious imitation thereof for the purpose of 
sale, or from the publication, sale or exposure for sale . 4 
by any person of any article to which the design, or . * 

any fraudulent or obvious imitation thereof, has been 
applied, that person knowing or having reason to be- . + 

lievethattheproprietorhadnotgivenhis conserrt to . . . 
such application. .. . 

(2) When the Court makes a decree in a suit . . , * 
I 

I under this section, it shall send a copy of the decree . 
to the Secretaiy, who shall cause an entry thereof to C- 

. . i be made in the register of designs. 

1 58. When, from the expiration of the term ~ e ~ i s f r a t i o n  : 
I of a copyright or from any other cause, the copyright ~i ;;B$;~, 
1 in a design has ceased, the Secretary shall cause an 

entry with respect to the cessation of the right to be . . - . 
made in the register of designs. 

59. . ( I )  A High Court may, on the application of ~ectification' 
any person aggrieved by an entry in the register of :?i$;,tO~.Or . 

i designs, or by tho omission of an entry therefrom, . .  
make such order for the rectification of the register , 

as it thinks fit. ... . 
(2) An order under sub-section (1) may declare + 

1 
copyright in a design not to have been acquired, 

I (3) A copy of the order shall be forwarded by the . - .  
, . 

Court to the Secretary, who shall cause an entry there- 

I of to be made in the register of designs. - . -* 
- - L " .  

(4) When the Secretary is a party to an applica- 
tion under this section, the costs of another party 4 

thereto shall not be adjudged to be payable by the d 
Secretary. - .  4 . . 

i 60. A 
a 

+ *! 



qbmor tp 60. A. High Court to Which an application has 
H'g"Ouwt to'stay pro- been made. under the last foregoing section may stay 
ceedingsoli, proceedings on, or dismiss, the application if, in  its 

dismiss, opifii~rr, the application would he disposed of more 
application 
for rectifica- justly or con~eniently by another High Court. 
tion of regis. 
t e q  : .  - . ., - .  
~ ~ ~ l i c + t i o h  
to this; Part 
of ce+in 
prnvislons 
of Part I. 

61. The provisions of the following portions of 
Part I, namely :- 

(a )  sectian 11, with respect to copies of spccifica- 
tiaas, 

(6) section 14, with respect to the register of in- 
ventions and the matters entered therein, 

. and 
(0) section 47, with rcspect to the performance 

by an  agent of any act required or authoriz- 
ed by that Part to be done by a principal, 

shall, so far as they can be made applicable, apply, 
respectively, to- 

( a )  copies of drawings, photographs or tracings 
accompanying an application for an order 
for the registration of a design in respect of 
which such an order has been made, 

(6) the register of designs and the matters entered 
and-documents referred to therein, and 

(6) the performance by an agent of any act re- 
quired or authorized by this Part to be done 
by a principal. 

62. (1) There shall be paid in respect of the 
several proceedings specified in the sixth schedule the 
fees in that schedule prescribed. 

(2) The Governor General in Council may, if he 
thinks fit, reduce any of those fees and revoke or vary 
the reduction. 

(3) The fees payable undcr this section shall be 
collected by means of stamps or otherwise as the 
Governor General in Council.may direct. 

(4) a 



(PwZ X-Desiglzs.-Section 63. The First $cFY@d- 
ale.-Bfiuctrnerals repeaied. The Seeofid Sched- 
~lle.--~dp$licaki09~ where -??&tent has mot been " .L 

obatined.) + 
. t 

(4) A p~oceeding in respect of whioh a fee is pay- - 
able under the sixth schedule shall be of no effect 
unless the fee has been paid. ., . 

63. The Governor General in Gouncil may make RUICJ 

such rules- and preshribe such  form^ as he thinks . .. * I  

necessary for carrying out the purposes of this Past, 
and may alter or amend Dhe form in the fifth sched- . *I 
ule. 9 

THE FIRST SCII~DULE. 

(See section 2.) 

Extent of repeal. . . - .  . 
Number and year. 

-- 
XV of 1859 . . 

THE SECOND SCHEDULE. 

Subject or tible. 

FOP granting exclusive Privileges 
to  Inventors. 

! 
I XI11 of 1872 . 
I 
I 
1 XVI of 1883 , 

j I of 1879 . . 
I! 
I 
i. 

(See sections 5 and 49,) 

The application of (Iere ilzsert ?Lame, occupation and address) 
for  leave t o  file a specification under Part I of the Inveutions . 1 
and Designs Act, 1888. 

1. The applicant is in possession of an iuveution for (state 
the  

I 

Patterns and Designs Protection 
Act, 18F2. 

Protection of Inventions Act, 
1883. 

Indian Stamp Act, 1879 . . 
-- 

So much as has 
not been repeal- 
ed . 

The whole. 

Article 48, Sched. . . -- 
ule I. 
-- - - 
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, (TheSecolzd 8chedztle.-Applicatioa where Patent has 
lzot bee@ ccbtai?led. T?ze Third Schedule.--Appli- 
ccatiort where Patent  has 6een 06lai;lzed.) 

_ : .  . . . 
T H E  SECOND SCHl3DULE.-coati1~ued. 

tAe t i t l e  o f  the  invention) ; he is the inventor thereof (or, as t d e  
case may be, ihe executor, administrator or arsign of the in- 
vestor) ; and, to the best of bis information and belief, the in- 
vention is new within the meaning of Part  I of the Inventions 
and Designs Act, 1888, and no circumstance exists which, if 
the applicant is authorized to file a specification afid files i t  in 
accordance mith that  Part, mill disentitle him to an exclusive 
privilege thereunder in  respect of the invention. 

2. The following is  a description of the invention (here 
describe it and the particular novelty whereof it consists). 

3. The applicant therefore applies for leave to file a speci- 
fication of the invention pursuant to  Part I of the Inventions 
and Designs Act, 1888. 

(Signature altd ver$cution.) 

T H E  T H I R D  SCHEDULE. 

APPLICATION WHERE PATENT EAR BEEN OBTAINED. 

(See sections 5 and 49.) 
To  THE GOVERNOR GENERAL IN COUNCIL. 

The application of (here insert name, occryation and address) 
for leave to file a specification under Part I of the Inventions 
and-Designs Act, 1888. 

1. The applicant (or, as the case ma? be, A. .B. of  whom t4e 
a p p l i c a ~ t  i s  t l e  executov, ndministrator op assign) has obtained a 
patent in the United Kingdom dated and sealed as of the 

day of , and actually sealed on the . 
day of , for (state the t i t l e  of the invention). 

2. To the best of the information and belief of the applicant, 
the  invention is new within the meaning of Par t  I of the 
Invention and Designs Act, 1888, and no circumstance exists 
whic), if the applicant is authorized t o  ,file a specification and 
files i t  in accordance mith that Part, will disentitle him to an 
exclueive privilege thereunder in respect of the invention. 

3. The following is a description of the invention (here 
describe it and t l e  purt icslar nol~elty whereof i t  consists). 

4. The .applicant therefore applies for leave to file a specifi- 
oation of the invention pursuant to '@rt  I of, the Invention and 
Designs Act, 1888. 

(fiignature am? ver$catio?~,) 
T H E  
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(The Fourth 8chedule.-Fees (2izventions) .) 

THE FOURTH SC:HEDULE. . . 

. .  . FEES (Inventions). 
. . 

(See sections 8, 15 and 48.) . . . .  

Rs. A. . 
. .. .. . (1) in respect of an application for leave to file a . . . 

specificatiou (section 5) . 10 0 0 . .  
.. . . 

' (2) in respect of the filing of a specification . .  . . , 
(section 8) , 30 0 0 :' .' ; 

(3) in respect of an .extension of the time for 
. 20 0 0 . , .  

. . 
filing a specification (section 8) . .+.- . : 

(4) in respect of the continuance of an exclusi.ve . . 
privilege (section 8)- .... - 

(a) after the filing of the specification . . . .- 
and before the expiration of the . 

fourth year from the date of the 
filing thereof . . 50 0 0 

(b )  after the expiration of the fourth . .  . 
year and before the expiration of 
the fifth year from that date . 50 0, 0 ' . . , 

(c) after the expiration of the fifth year 
and before the expiration of the , . 
sixth year from that date . , 50 0 . 0 , - . '  .. . . .. . 

. . 
(d) after the expiration of t h e  sixt,h year . . . . . . . . . . .  

and before the expiration of the . . . . . .  . 
seventh year from that date . 50 0 0 

(e) after the expiration of the seventh . .  . 
. . year and  before the expiration of - . . . 

the eighth year from that date . 50 0 0 ' . . : 
( f )  after the expiration of the eighth . . 

year and before the expiration of 
the ninth year from that date . 100 0 0 . , . ' 

(g) after the expiration of i he  ninth 
year and before the expiration ?' 

. . 

of the tenth year from that date 100 0 0 . . ..:' - . 

(A) after the expiration of ,the tenth -. 
year and before the expiratioqof . +  
the eleventh year from that date 100 0 0 p4. 

(0 after the expiration of the eleventh 
year a u d  befoie the expiration of 
-the tmolfth year from Lhat .da~e,  100 0 0 ' . . a  

( j )  after 
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THE 3',0 4 I  &T H .~.CI-IEDULE-.~UPPI.~~LU~J. 
Rs. A. P 

( j )  after the expiration of the twelfth 
year ;and before the ,expir?t,ion of 
the thirteenth year from that 
date .. , 100 0 0 

- I  Provided tha,t the inventor may pay the sum 
total of the said fees in respect pf the con- 
tiuuanco of the exclusive privilege, or any 
part thereof short of the sum total, a t  any 

. . .  time before the .same:fdls due. 
--~-.-{&).~-in.respect of an e n l a ~ m e n t  of the .time 

for payment of a fee uZer aantiole .(4) of 
this schedule (section 8)- 

:(i) .if :the enlargement does not ,exceed 
.one monhh . 1 0 0 0  

(ti) if the enlargement exceeds one 
rnoxth, but does not exceed two 
months 2 5 0 0  

(i3i) if the enlargement ,exceeds .two 
months ' . 5 0 0 0  

(6) in ~espect  of an application £or an extension 
of an exclusive 'privilege for a further term 
(section 15) a ' .  . , 5 0 0 0  

(r) in  respect of an ordq  extending the tesm 

. . 
of an egclusive privilege (sectioh-15) . 100 0 0 

(8) in respect of the continuance of an exclusive 
privilege ,of which. the term has been ex- 
tensed -[section 15) . . . . lo0  0 \. 0 

. . to be paid 
before the 
expiration of 

. . .  each year of 

. . the extend- 
. . ed term : 
. .; . . 
. . Provided , that  , the :inventor .may pay the suin 

total of the  @aid fees i n  respect qf the con- / . :  t inuance;~£ $the exclusive pvivilego, or any 

i . ' .  

part :thereof short of :the,sum :total, a t  any 
t ime-bef~ye,  the,sqme f~lls,due. 

(9) in respect af :an application ,fqr Jeaye to file a 
a ion 1. memo~andum o r  i~rnesded specific t' 

(section 18) . 2 0 0 0  . 
I 1, . (10) in 

I 
i 
1 
j 
! 

, , 1 .,, 
. . .  
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P;ft h #chedwZe.-App 1'1'catiow for Of?de9* for Begis- 

. . trntion of Dcaigtz.) 
. . '  .' , 

TBE FOURTH SCHEDULE-conclzcded 

Rs. A. P. 
(10)  in  respect of a petition to the Governor 

General in Council for a compulsory license 
(section 43) . 5 0 0 0  

(11) for the inspection of any book or other 
document which is open to inspection 
under Par t  I . rn . 1 0 0  

Q (12) foo copies- 
(a )  when the number of words copied 

does not exceed four hundred . 1 0 0 
(6) for evwy hundred words ip. excess 

of faur hupdred , . 0 4 0  
(c) of drawings or photographs , ,CQS t accord- 

ing to agree- 
ment. 

(13) for certisyiqg copies- 
for evecy .hundred words , . 0 2 0  

i T H E  F I F T H  SC,HEDU.LE. 

APPLICATION FOR ORDER FOR REGISTRATION OF DESIGN. 

(See sections 51  and 63.) . 

The sbpplication of (here insert ~ t a ~ ~ e ; . o c c ~ p a l i o n  a d  address) 
for qnorder. for the registration of a design under Part  I1 of the 
Inventions and Designs Act, 1888. 

1. The applicant claims to be the ~rspr ie to r  of the design of . .  . 
whigh ljhe nature is hereinafter:stated. 

2. To the best of his information and belief, that design is ., 
within the meaning of Part I1 of the Inventions and Dcaigns . . . . ' :. . . 
Act, 1888, a new and original design not previonsly published 
in British India. . . 

3. copies of (d9*awings), (pAofog~apis),  (Iracings) of the 
design accompany this applicatioa. 

4. The following is a statement of the nature o f  the design 
(here desc~ibe i t s  aakure) . 

5. The 
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T H E  F I F T H  SCHEDULR-conlinzced. 

THE SIXTH SCHEDULE. 

(See section 62.) 
Rs. A. P. 

. 10 0 0  
(2) in respect of a mutation of names in the 

register of designs (section 56) . . 5 0 0  
(3) for the ' in~~ec t ion  of any book or other docu- 

merit which is open to  inspection under 
1 . .  Part  11 . . .  . 

1 0 0  
.. . (4) for copies - 

1 . . '  (a) when the number of words copied . / , ,  ,. . .  . . . . does not exceed four hundred . 1 0 0  
! 
i (6) for every hundred words in excess 
1 - of four hundred . . 0 4 0  
. .  . 

. . . . .. .. . (c) of drawings, photographs or trac- 
!:. . 
i . . .  ings . .cost accord- 
1 ' .  ing to agree- 

. . ment. 
/ ' 

. . . . (6) for certifying copies- 
i . .  . for every hundred words . & 
r . 0 2 0  
j : ,  ... 

, . j .  .: i ' .  
i .  '. . . 

.. . 
: .  .. 
, . 
, . . . -  


